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Central Administrative Tribunal 
Principal Bench, New Delhi 

 
O.A. No. 1197/2020  

 
This the 4th day of September, 2020 

 
(Through Video Conferencing) 

 
Hon’ble Mr. A.K. Bishnoi, Member (A) 
Hon’ble Mr. R.N. Singh, Member (J) 

 

  Subhash Chander Naik, Aged-64 Years, 

  S/o Sh. Nafey Singh Naik,  

  Retired from the post of Welder-III from 

  Northern Railway, Delhi Division, 

  R/o H.No.3027, No.9, Thakran Mohalla, 

  Lambi Gali, Mohali(Pun). 

                   ...Applicant 
 

(By Advocate: Sh. Yogesh Sharma)  

     

VERSUS  
   
  1. Union of India through the General Manager, 
   Northern Railway, Baroda House, New Delhi. 
 
  2. The Divisional Railway Manager, 
   Northern Railway, State Entry Road, New Delhi. 
 
  3. The Sr. Divisional Personnel Officer, 
   Northern Railway, DRM Office, 
   State Entry Road, New Delhi. 

 ...Respondents 

 

(By Advocate: Sh. Krishna Kant Sharma) 

 

ORDER (Oral) 
 
  Hon’ble Mr. R.N. Singh, Member (J): 
 

 

   Heard learned counsel for the parties. 
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2. The present application, u/s 19 of the AT Act, 

1985, has been filed by the applicant against the 

inaction of the respondents in not considering the 

applicant’s representation dated 19.02.2016 and legal 

notice dated 06.03.2020 for grant of 3rd MACP.        

Sh. Yogesh Sharma, learned counsel for the applicant 

submits that the aforesaid representation and legal 

notice have not been considered and disposed of by 

the respondents till date.  

3. Issue notice.  

4. Shri Krishna Kant Sharma, learned counsel, who 

appears on advance service, accepts notice.  

5. At this stage, learned counsel for the applicant 

submits that the applicant shall be satisfied, if the 

present OA is disposed of with direction to the 

respondents to consider the applicant’s aforesaid 

representation dated 19.02.2016 along with the legal 

notice dated 06.03.2020 and to dispose of the same by 

passing a reasoned and speaking order in a time 

bound manner.  

6. To such request of the learned counsel for the 

applicant, there is no objection from the learned 

counsel for the respondents.  
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7.  In view of the aforesaid, without going into the 

merits of the case of the applicant, we dispose of the 

present OA with direction to the respondents to 

consider the applicant’s aforesaid representation dated 

19.02.2016 along with the legal notice dated 

06.03.2020 issued on behalf of him and to dispose of 

the same by passing a reasoned and speaking order as 

expeditiously as possible and in any case, within 8 

weeks of the receipt of the copy of this order. 

8. OA is disposed of in the aforesaid terms. No order 

as costs. 

 

 

(R.N. Singh)       (A.K. Bishnoi) 
Member (J)         Member (A) 
 

 

  /cc/akshaya/ 

 

 

 

 

 

 

 

 

 

 


